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1/29.11.2000 : Shri S.N.Tiwary,coupse1 for the applicant. 
Had ld. 5counselfor the applicant and 

r r I d + h 	 - 	 - - 	 - snow cause notice to the 
s ndents as ,to w a proceeding of contempt be not 

initiated against them. Respondents shall file thejra 
/2 	 ply within sc weeks fm the date hereof; Requisites 

to be f i led w ithjna week. 

List again on 29.01,2001 for hearing 
on contempt, 

7. 

s kj 	(i. • . 	 (S . a ray an C. 
41~4 

2/3001.,2001 	For want of time, hearing is adjourned to 
C 12,03,20010 

SRK/ 
( 'tTh4INGLIANA)/M(A) 	 (L. JH/)/M(j) 

3/12. 3. 2001 Shrj S.K.Tiwarj, counsel for the applicant. 

ShOWCaUSe not filed So far even though notice 

was issued on 8.1.2001. It has to be impressed upon 

the alleged contempers that they may not be given 

much time befae initiation cf contempt p oceed ge. 
List it for hearing on 2.5,2001, 

( .I*ningliana )/M(A) 

4./ 2.5.2001. 

Inthe light of the submissions mada by the 

counsel for the 	either side, list it on 

16.7.2001 for hearing on AUU280,4x contempt petition. 

(L.R.K. PRRsAo)/M() 
	

(s. WARAYAN)/V.C. 
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5/18.17.2001 	Shri S.N. 'Tiwary, cinsel for the applicant. 

: Shri S.C. Jha, counsel for the respOndents. 

The prayer of the applicant is for initiation 

of contempt proceedings against the respondents for 

not compring with the diretion given by the 
itj

Trjbu3.ZO e%7? the claims of interest @ 11% 

calculated from the crucial date of 01,01.187 till 

the date of actual payment. 

Shri .-Jl' points out annex*ue R-1 and R-'2 

which indicate4, tt the claims - of the applicant 

have been settled. 

Shri Tiwry states that even though the 

settlement was 	 he would not press the • 
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